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GOVERNMENT OF JAMMU AND KASHMIR 

FINANCE DEPARTMENT 
Clwl Sccrmrtat. Srintgfrlh.,mv 

NOTIFICATION 

Srinagar, the g~ June, 2018. 

. SRO~ 2.5' E} .. - !n exercise of the powers conferred by the proviso to 
sect1on 124 of ~e ConstitutiOn of Jammu & Kashmir, the Govemor is pleased to 
make the followmg rules, namely:-

1. Short title and commencement.- (1) These Rules shall be called the Sber-
e-Kashmir Institute of Medical Sciences Faculty Members (Revised Pay) Rules 
2018. • 

(2) They shall come into force from 1st day of January, 2016. 

2. Application. - Save as otherwise provided by or under these rules, these 
rules shall apply to the persons who as on 01.01.2016 were holding permanent or 
temporary posts of Faculty Members of Sber-e-Kaslunir Institute of Medical 
Science Srinagar as Assistant Professors, Associate Professors, Additional 
Professors or Director in a substantive, temporary or officiating capacity or who 
have been appointed as such on or after 01.01.2016 to the issuance of these rul~ 
and also those who may hereinafter be appointed against any of these posts or any 
other posts which may be treated as a teaching post and the incumbent thereof may 
be treated as a faculty member of the Institute in terms ofRule 3(b); 

3. Definition. - In these rules, unless the context otherwise requires; 

a. "Institute" means the Sher-e-Kashmir fnstitute of Medical Sciences, Srinagar; 
b. "Faculty Member'' means and includes Directors, Professors, Additional 

Professors, Associate Professors, Assistant Professors and any other teaching 
posls of the Institute which the Government on the recommendation of the 
Governing Body of the Institute may decide to include therein; 

c. "Existing bnsic pay" means the pay drawn in the prescribed existing Pay Band 
and Grade Pay or Pay drawn in the existing pay-scale; 

d. "Existing Pay Band and G~dc Pny" means the Pa~ Band .and the Grade Pay 
applicable to the post held as on the date l1Il1IledJately before the 
commencement of these rules; 

e. "Existing scale" means the pay sea.lc applicable to the post held ns on the date 
inunediately before the date of commencement of these rules; 

f. "Existing pay structure" means the present system of Pay Ban~ lltld ?rode 
Pay or the Pay Scale applicable to the post held as on the date tmmediately 
before the commencement of these rules; 
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g. "Existing emoluments" mean the sum of (j) existing basic pay aad (li) existing 
dearness allowance as on 1st day of January, 201 6; · 

h. "Pay ma~rix" ~eans Matrix specified in the Schedule, with Levels of Pay 
arranged m vert!c~l cells as ass1gned to corresponding existing Pay Band and 
Grade Pay or eXISting scale; 

i , "Pay Level'' in the Pay Matrix means the Level correspondjng to the existing 
Pay Band and Grade Pay or existing scale as specified in the Schedule; 

j. "Pay in the Pny Level'' means pay in the appropriate Celf of the Level as 
specified in the Schedule; 

k. "Revised pay structure" in relation to a post means the Pay Matrix and the 
Levels specified there.in corresponding to the existing Pay Band and Grode Pay 
or exjsting scale of the post UtJ!ess a different revised Lever is notified 
separately for that post; 

1. "Basic pay" in the revised pay structure means the pay drawn in the prescribed 
Level in the Pay Matrix; 

m. "Revised emoluments.. means the pay jn the Level in the revised pay 
structure; and 

n. "Schedule" means the Schedule appended to these rules. 

4. Revised Pay for faculty members and equivalent positions. - The pay 
structure for different categories of Faculty Members and equivalent positions of 
the Institute is revised as under; 

Revised pay for Faculty Members & Equivalent positions of SKIMS; 

S.No Designation Existing Pay Band+ Corresponding Le\·els 
GP 

I Assistant Professor 'PB-3 {15600-39100)+ Levell I 
GP o600 (67700-208700) 

2 Associate Professor PB-4 (37400-67000+ Level 13 
GP 8700 (1231 00-215900) 

3 Additional PB-4 (37400-67000+ Level13-A 
Professor GP 8900 1131100-216600) 

4 Professor PB-4 (37400-67000+ Level14 
I Cl44200-21820Q)_ GP 10000 

5 Director Fixed 80,000 Levell? 
(225000) 

Provided that 25% of posts of Professors shall be placed in. the ~ay Level 15 
(182200-224100) and the placement of the existi~g incumbents tn thts pay Level 
shall be made in pursuance of the prescribed se.IectJon process. 

5. Pay Fi.ntion Method.- (I) The fixation of pay of the faculty mem~rs & 
· d · th revised pay strUCture stnctly as equivalent of the Institute is to be came out m e . . 

hmir C" i1 Servtce (Revtsed) Pav Rules per the relevant provisions of Jammu & Kas IV · ~ t of 
2018 notified vide SRO 193 of2018 dated 24.04.2018• moving from the concep 
Pay Band and Grade Pay to that of Pay Levels and Celts. 
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(2) A Faculty Member appointed as such from 01.01.2016to the date of 
issuance of these Rut:s, shal~ be deemed to have been appointed under these Rules 
ond shall be placed d1rectly 10 the corrcspondino R"',.;sed p L 1 1. . c ... • • ay eve app 1cable to 
the ~ost to wh1ch he has been so appointed with effect from the date of such 
nppomtment. 

6. ~on P~cticing Allnwance (NPA}.- (l) With effect from 01.04.2018, the 
doctors mcludmg Faculty Members of the Institute shall be entitled to Non 
Pmcticing Allowance @ 20% of Basic Pay, subject to the condition that the Basic 
Pay+NPA shall not exceed to ~25000/:::: (fixed pay of the Director). However, the 
NPA for the period 01.01.2016 to 31.03.2018, shall be admissible/drawn at the 
existing rates in the existing pay structure {existing Pay Band and Grade Pay). 

(2) The NP A shall count as Pay for all service & retirement benefits. 

7. Increments. - The increments in the revised pay structure shall also be 
regulated as per the relevant provisions of Jammu & Kashmir Civil Service 
(Revised) Pay Rules 2018. 

8. Fixation of Pay on Promotion. - The pay on promotion in the revised pay 
structure shall also be regulated as per the relevant provisions of Jammu & Kashmir 
Civil Service (Revised) Pay Rules 2018. 

9. Creation of new Posts. - No post shall be created in future under the 
Government except in one of the revised Pay Levels shown in the Schedule 
appended to these rules. All posts created or upgraded on or after 01.012016 to the 
date of issue of these rules shall be deemed to have been created or upgraded in the 
corresponding Pay Levels for those posts. 

10. Mode of payment of arrears of pay.- The payment of arrears on account 
of the revision of pay Wider these rules from 1st day of January, 2016 to 31st day of 
March, 2018 shall be regulated as per the pattern adopted in respect of the State 
Government employees and noti1ied vide Government Order No_ 220- F of2018 
dated 24-04.2018. 

11. Overriding effect of rules. - The provisions of the Jammu & Kashmir 
Civil Services Regulations, the SKIMS Faculty Members (Revised Pay) Rules 2000 
& the SKllvfS Faculty Members (Revised Pay) Rules 2009, shall not, sa\·e ns 
otherwise provided in these rules, apply to cases where pay is regulated under these 
rules, to the extent they are inconsistent with these rules. 

12. Powers to Relax Rules. - Where the Government is satisfied that the 
operation of all or any of the provisions of these Rules ca~es undu~ hardship i~ 
any particular case, the Government may, by order, d1spense '~~ or rein: 
requirements of that Rule (s) to such extent and subject to such con~1Uons as may 
b . __ ,. · 1 h case: .... aJ'ust and equ1table manner. e constdercd necessary for deu!mg wtt 1 sue a .... 
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13. Interpretation.- If ony question orises relating to intPTnretation of <>n . f • • f th - •y ouJ} 0 
the prOVISIOns o esc Rules, it shall be referred to the Government in f' 

r. d · . mance Department 10r eCJSJOn, the decision whereof shall be binding & ftnal . 

By order of the Govemor, 

Sd/· 
(Navin K. Choudhary), lAS, 

Principal Secretary to Government, 
finance Department. 

No: A/105 (2k)~ 

Copy to the: 
Dated: 05 .06.2018. 
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Advocate General J&K High Court Srlnagar/Jammu. 
All Financial Commissioners. 
Principal Accountant General, J&K Srlnagar/Jammu. 
All Principal Secretartes to Government. 
Principal Secretary to Hon'ble Chief Minister. 
Principal Secretary to Hon'ble Governor" 
Chief Electoral Officer, J&K, Jammu. 
All Commr/Secretarles to Government. 
Pnnctpal Resident Commlssloner, 5 Prithvi Raj Road, New Delhi. 
Divisional Commtssioner Kashmir/Jammu. 
Commissioner of VIgilance, J&K Srfnagar/)ammu. 
Principal Secretary to Chief Justice J&K High Court Srinagar/)ammu. 
Registrar General, J&K High Court Srlnagar/Jammu. 
Director General Funds Organization J&K. 
Dtrector General Accounts & Treasuries, J&K. 
Director Information J&K. 
Director Audtt & Inspections . 
Director Budget J&K. 
All Head of Departments /Manag1ng Directors/Chief E)(ecutive of State 
PSU's!Autonomous Bodies. 
Secretary J&K Public Service Commission J&K, 
All District D~velopment Commissioners. 
Secretary J&l< legfslatlve Assembly/Legislative Council. 
Director Finance, Principal Northern Zonal Accountancy Training Institute 
Jammu/Srlnagar. 
Director Accounts & Treasuries Srlnagarf)ammu. 
All Director Finance/Financial Advisors & CAO's. 
Joint Director Funds Organization Srinagar/lammu. 
All Treasury Officers, 
General Manager, Govemment Press for publication in Government Gazette. 
Director Local t:und Audit and Pensions, J&K. 
Pvt. Secreta!)' t o Chief Secretary. 
Pvt. Secreta!)' to Hon'ble Mlnlsters/Hon'ble Ministers of State for Information of the 
Hon'ble Ministers. 
All officers/Section officers of Finance Department. 
President Non-Gazetted Employees Union Clvti Secretariat Srfnagar/Jammu. 
1/c Website, FD. (www landkfinaoce.nlc.ln}. 
I/c Website, GAD (www.jkgad ntc.in). 
Government order file (W2scs). 
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